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In this application the applicant has challened the 

order of suspension dated 11-5-1995 as well as the ciarge sbeet 

dated 5-771995. Besides the above, the applicant also peeks direc-

tion to the respondents not to proceed with the departrntal eniry 

on the 1asis of the aforesaid impugned charge sheet as well as to 

enhance the subsistence allowance in terms of the rulesil It is con-

tended by Mr. Dutta, Ld. Counsel appearing for the applicant that 

'. On the self-same ground the Court of Judicial Magistra$, 4th Court, 

Burdwan Sadar vide order and judgement dated 16-9-1999 acquitted the 

applicant from the criminal case initiated on account bf theft of 

posting book from sh. S.K. Paul whjDbelongs to Sr. CreJCortr011er,  

Eastern Railway, Burdwan. it is also dontended that the charge made 

vide the aforesaid impugned charge-sheet was cryptic in nature. It is-
further contended that till date enquiry has not been crrleted des-

pite a period of nine years has already passed from the date of 

issuance of the said charge-memo and five years after the applicant's 

acquittal by the Criminal Court. 

ontd,. 



-2- 

Mr. P.K. Arora, Id. Counsel appearing for the respondents 

contends that. in the pre sent application no direction can be issued 

not, to proceed with the departmental enquiry as per the charge-memo 

dated 5-7,1995. On merits also the present application has been 

contested. 

We have heard Ld. Counsel for both parties ad perused 

the pleadings. On perusal of the charge sheet dated 5-7-1995 we 

find that the charge levelled against the applicant was that the 

applicant abused the dealing clerk with slang language and tore out 

few CTR forms of 'other drivers and snatched away the ppsting regis-

ter with CTR. forms from the dealing clerk and went away. On perusal 

of the charge sheet it is clear that the applicant was not proceeded 

with for using slang language and snatching away the posting regis- 

te r. 

The Id • Counsel or the appi 

cant submits that there was no mention of completion of department 

enquiry. 

In view of above, e are of the considered yiew that the 

respondents should be directed to conclude the departmental enqui 

within a period of six months from date and pass necessary final 

order failing which the enquiry proceeding vide memo dated 5-7-95 

ilshall abate. It is made clear that no extension oftime for compj  

tion of the departmental enquiry shall be granted oh any account 

the respondents. Accordingly, the O.A • is disposeiof.  No csts 
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